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Sd/-
Agnel V. Fernandes

Advocate, High Court Bombay
Sudarshan Building, Room No. 213, 
Gokhale Road (South), Dadar West, 

Mumbai 400028.
advagnelfernandes@rediffmail.com

Place: Mumbai.
Date: 14-07-2025

PUBLIC NOTICE
Notice is hereby given to the public at large 
that my client, Mrs. Bella Rodrigues along 
with her husband Late Ignatius Caitan 
Rodrigues, is jointly holding residential 
premises bearing Flat No. 204 in the Building 
known as “Mangal Kalyan” in the Society 
known as “Rose-Bud Apartments Co-operative 
Housing Society Ltd.”, situated at CTS No. 
Old 1662 &1663, New CTS No. 1662, Village 
Kolekalyan, Opp Military Camp, Santacruz 
(East), Mumbai 400029 along with Share 
Certificate No. 21, having 5 (five) fully paid 
up shares bearing distinctive Nos. 101 to 105 
(hereinafter referred as the said Flat and the 
said Shares).  My client, Mrs. Bella Rodrigues
is now intending to transfer the said Flat and 
the said Shares solely in her name due to the 
demise of her husband Mr. Ignatius Rodrigues.
Any person or persons having any right, title, 
interest, objection, claim or demand of any 
nature whatsoever, or any dispute in respect 
of the said Flat and the said Shares by way 
of sale, mortgage, inheritance, lien or 
otherwise, he / she / they are required to 
make it known in writing to the undersigned 
with the documentary proof substantiating 
his/her/their rights/objections/claims/details 
of dispute/s within 14 (fourteen) days from 
the date of this publication, failing which, the 
Society will proceed to complete the transfer 
in the name of Mrs. Bella Rodrigues as if 
there is/are no third party rights/objections/
claims/disputes in respect of the said Flat 
and the said Shares and thereafter no rights/
objections/claims/disputes will be entertained 
and shall be deemed to have been given up 
or waived of.

PUBLIC NOTICE

Place : Mumbai.    Date : 14/07/2025

KNOW ALL MEN BY THESE PRESENTS 
that originally Mr. Rajeshvirji Khuman & 
Mrs. Nirmala Rajesh Khuman have been 
lawful owner of Flat No. G-3, Bldg. No. A/4, 
Ground Floor, Nav Riddhi Siddhi CHS. Ltd., 
adm. area 505 Sq. Ft.   (built up area), Village - 
Achole, Nallasopara, Taluka - Vasai, Dist. 
Palghar (old Thane, which he had purchased 
from Builder M/s. B.R. Enterprises vide an 
Agreement for Sale dt. 24.10.2002, duly 
registered vide doc. No. Vasai-3/06462/2002 
in his name. That said Mr. Rajeshvirji Khuman 
& Mrs. Nirmala Rajesh Khuman have sold 
the said flat to Mr. Ganesh Chandu Balaya 
through State Bank of Patiala Bandra (W) 
vide Sale Certificate dt. 22.11.2014, duly 
registered vide doc. No. Vasai-1/5161/2015 
dt. 27.05.2015. That said Mr. Ganesh Chandu 
Balaya has sold the said flat to my clients i.e. 
Mr. Pranit Prabhakar Gothal, Mr. Prabhakar 
Gothal &  Mrs. Pratiksha Prabhakar Gothal 
vide Agreement for Sale dt. 23.07.2021, duly 
registered vide doc. No. Vasai-3/9921/2021 
dt. 30.07.2021 on ownership basis and since 
then my clients are in use, occupation and 
possession of the said Flat premises as 
co-owners thereof  and holding Share 
Certificate No. 03 under Dist. No. 11 to 15 in 
their names and now my clients are intend to 
mortgage the said flat.
Any persons claiming any right or share 
whatsoever by way of ownership, mortgage, 
pledge, lien, charge, inheritance, etc. in the 
said Flat should intimate the undersigned in 
writing with supporting documents in respect 
of his/her claim, within 7 days of publication 
of this Public Notice, failing which, the claim 
or claims if any of such person or persons 
will be considered to have waived and/or 
abandoned.

J. P. TRIPATHI   (Advocate High Court) 
Office:  Abdul Aziz Chawl, 24, Room No.4, 

L.B.S. Marg, Navpada, Kurla (W), Mumbai- 400 070.
 

NOTICE
INDIAN HOTELS COMPANY LTD

Registered Office: Mandlik House, Mandlik Road, Mumbai, Maharashtra, 400001
NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company 
has/have been lost/misplaced, and the holder[s] of the said securities / applicant[s] has/have 
applied to the Company to issue duplicate certificate[s]. 
Any person who has a claim in respect of the said securities should lodge such claim with the 
Company at its Registered Office within 15 days from this date, else the Company will proceed to 
issue duplicate certificate[s] without further intimation.

Name of the 
security holder

Kind of 
Securities Folio No. No. of Securities 

& face Value 
Certificate 

No.
Distinctive No.

From - To
1. Prakash Laheja
2. Rajkumari Laheja 
(deceased)

Equity P0000315 2040 & Face 
Value Rs. 01/- 10311 18602431-18604470

Place: Mumbai
Date: 14.07.2025   

Name(s) of the Claimant: 
PRAKASH LALCHAND LAHEJA

NOTICE-SIEMENS LTD
Registered Office: Birla Aurora, Level 21, Plot No. 1080, Dr. Annie Besant Road, Worli, 

Mumbai, Maharashtra, 400030.
NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company 
has/have been lost/misplaced, and the holder[s] of the said securities / applicant[s] has/have 
applied to the Company to issue duplicate certificate[s]. 
Any person who has a claim in respect of the said securities should lodge such claim with the 
Company at its Registered Office within 15 days from this date, else the Company will proceed to 
issue duplicate certificate[s] without further intimation.

Name of the 
security holder

Kind of 
Securities

Folio No. No.of Securities 
& face Value 

Certificate 
No.

DistinctiveNo.
From - To

1. Raj Kumari 
Laheja 
(deceased)
2. Prakash Laheja

Equity 
Shares

SIR0063695

895 & Face 
Value 02/- 429571 4109286 -4110180

Equity 
Shares

895 & Face 
Value 02/- B457569 171718564-171719458

Place: Mumbai, Date: 13.07.2025 Name(s) of the Claimant: PRAKASH LALCHAND LAHEJA

PUBLIC NOTICE
Notice is hereby given that the Certificate(s) for the under mentioned Equity Shares of the 
Company have beenlost / misplaced and the holder(s) / purchaser(s) of the said Equity 
Shares have applied to the Company to issue duplicate Share Certificate(s).
Any person who has a claim in respect of the said Shares should lodge the same with 
the Company at itsRegistered Office within 21 days from this date else the Company will 
proceed to issue duplicate certificate(s)to the aforesaid applicants without any further 
intimation.

Folio No. Name of the 
security holder

No.of Shares Distinctive No.
From - To

Certificate 
No.

0490174 SHAZIA ANVER 1000 208641-209640 191
Name of the Shareholder: 
SHAZIA ANVER

Lloyds Metals and Energy Limited
Plot No A 1-2, MIDC Area Ghugus, Chandrapur, 

Maharashtra, India - 442505Date: 27.06.2025

NOTICE
Notice is hereby given that 150 Equity Shares 
bearing Certificates No. 137495, 275180, 
387415, 475604 and distinctive No. 7646283- 
7646307, 144874500- 144874524, 581403862- 
581403911, 621853194- 621853243 of face 
value 02/- each under folio No. 75286015 of 
Larsen & Toubro Ltd standing in the name of 
Prakash Laheja have been Lost or mislaid and the 
undersigned has / have applied to the Company 
to issue duplicate certificates for the said shares.
Any person who has any claim in respect of 
the said shares should write to our Registrar, 
KFIN TECHNOLOGIES LTD, Selenium Tower 
B, Plot 31-32, Gachibowli, Financial District, 
Nanakramguda, Hyderabad, Telangana- 500032 
within one month from this date else the company 
will proceed to issue duplicate certificates.
Place :Mumbai         Prakash Lalchand Laheja
Date: 14.07.2025                          Shareholder                     

PUBLIC NOTICE
   This is to give notice to the public at large
that Smt. Ratna Jayaram Nayak is the owner of
property viz. Flat No. J-702, 7th Floor, adm. 784
Sq.ft, i.e. 87.43 sq.mtrs (Built up area), in
society known as “Vidarbha Mahesh CHS
Ltd.,” situated at Kavesar, Ghodbunder Road,
Thane (West)-400 615, land bearing Survey No.193,
Hissa no.1, 2, and 3, situated at Village: Kavesar,
Taluka & District: Thane and in the Registration
District Thane and Sub District Thane.
   This is to further give notice that the chain
document viz. Agreement for sale dated 29.04.2008
(Reg. no.TNN-2-06423-2008) executed
between M/s. Vidarbha Mahesh CHS Ltd “The
Society” and Smt. Radheshri Govind Rathi and
Smt. Kavita Tushar Rathi “The Purchaser”, of
said property was misplaced by the owner.
   Any persons either having or claiming any
right, title, interest or claim in the property,
possession of the said Agreement for sale
dated 29.04.2008 in any manner whatsoever
and is having possession of said documents,
is required to make the same known to the
undersigned in writing within 15 days f rom
the date of publication hereof either by hand
delivery against proper written acknowle-
dgme nt  o f  t he  u nde rs ig ne d  o r  by  t he
Registered post A.D.
   Fail ing which any such claim shall be
deemed to be waived and/or abandoned and
thereafter the transaction may be completed
at any time and it is presumed that the property
is free of any charge/claim / encumbrance and
Bank shall proceed with the mortgage.
Dated this 14th day of July, 2025

Rajesh Dubey,
Advocate High Court,

Office No.01, 1st Floor, Khatija Mansion, 108/110,
Mint Road, Fort, Near Popular Hotel, Mumbai 400001

(Mob. 9833162781)

  PUBLIC NOTICE 

Notice is hereby given that 1) MR. SUNIL H. 
NAGPAL and 2) MR. MANOJ CHATURVEDI, 
are the owners of All that piece and parcel of 
non-agricultural land bearing Plot No. 20, 
Survey no. 48/1/k/20, admeasuring 328 Sq. 
Mtrs. (3531 Sq. ft.), Akarani 17.60, lying, 
being and situated at Village Chafevadi, 
Taluka Karjat, District Raigad Maharashtra 
within the jurisdiction of Sub Registrar 
Karjat and within the territorial limits of 
Panchayat Samiti Karjat, Zilla Parishad 
Raigad, having joint boundaries as follows:
On or towards the North : Plot no 21
On or towards the South : Internal road 
On or towards the East : Plot no 19 and Plot 
no 18
On or towards the West : Plot no 22
(hereinafter referred to as the “said Property”)
That 1) MR. SUNIL H. NAGPAL and 2) MR. 
MANOJ CHATURVEDI are entering into an 
agreement, to sell & dispose the above said 
Property free from all encumbrances to my 
client/s and if any person/s, legal heirs etc., 
having any claim, objection or rights, title, 
interest etc. by way of sale, Mou, mortgage, 
pledge, charge, gift, trust, inheritance, 
succession, possession, lease, lien, 
easement, attachment, license, bequest, 
share, maintenance, decree or order, 
hypothecation or any other liability/claim of 
whatsoever nature in the said aforesaid 
Property shall intimate to the undersigned 
with necessary supporting documentary 
evidence within 7 days from the publication 
hereof, thereafter my client(s) shall complete 
the formalities of purchasing the aforesaid 
Property, without considering claims if any 
received after expiry of the said notice.         

thDated this 14  day of July 2025

th

Rahul Narendra Singh
Advocate High Court,

Shop No.68, Powai Plaza, 
Hiranandani Gardens,  Powai, 

Mumbai-400076
 Mob No: 9029551268


